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SHRI VIRENDRAKUMAR SHAH: 
What about today l' 

SHRI M. R. KRISHNA: We have to 
take some steps at some stage. We have 
taken this step and I think "ery soon the 
position "ill ease, 

CIuuo._ .. Maallm Per._al Law 

+ 
·S82. SHRI HEM BARUA : 

SHRI RAGHUVIR SINGH 
SHASTRI: 

Will the Minister of LAW AND SOCIAL 
WELFARE be pleased to state: 

(a) whether a sectiOn of Muslims in India 
is demanding changes in the Muslim Personal 
Law; and 

(b) if so. the aspects on which changes are 
demanded and the reaction of Government 
in this regard ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND IN THE DE-
I'ARTMBNT OF SOCIAL WELFARE 
(SHRI JAGANATH RAO) : (a) This Minis-
try has not received any communication de-
manding changes in Muslim Personal Law. 

(b) Does not arise. 

SHRI HEM BARUA : Is it not a fact that 
there was a demand for making the Muslim 
personal law, so far as marriage is concerned, 
an equitable one? 

SHRI JAGANATH RAO: We have not 
received any memorandum to that effect from 
any association. 

SHRI HEM BARUA : What is the think-
ing of the govemmenLin this respect, in mak-
ing marriage an equitable thing as between 
the communities in thiS country? 

SHRI JAGANA TH RAO : Being a perso-
nal law, Gover~mcnt feels thaI it should be 
done taking into account the wishes of the 
community. 
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SHRI JAGANATH RAO : As I said, un-
less the community is willing for any amend-
ment in the existing personal law, Govern-
ment feels,that we should not come forward 
with any amendment. 
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